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Orders 

Mr- 'A~it Mathur, c0unsel for the ~pplicant. 

Heard the learned counsel fo~ the appljcant. 

2. The 1 earned couneel for the' appl j C'ant submit f?. 

that vjde order dated lS.2.·2001, thi General Manager, 

Western Railway, Churchgate, Mumbai ha.= conveyed to the 

Member cf Parliament Shri Salim Sherwani that case of the 

applicant ie under investigation and action shall be taken 

t her ea ft er. In v :i ew of the cowmuni ca tj on made to the 

MernbPr of Parliament, the learned ' counsel for the 
' . 

applicant submits that this OA may be dispoeed of by 

giving suitable directjons to reeponderit No.2 to finalise 

the case of the applicant for pension/~ensionary benefits 

within th~ epecified period. 

3. In view of the eubmiseion~ wade before we, 
:1 

re.spondent No.2 is directed to finaliie the caee of th1 

applicant regarding hie pension/pension~ry benefjts wiihi 

the period of two wonths from the-date 0 0f rec~ipt of cop 

of this order. The applicant ehall !be· at Uberty t 

approach the proper foruro, if ec advise~, in case he feel 

aggrieved by the deC'ieion of respondent iNo.2. 

4. 

of. 

eent. 

With the above directions this OA is dispos1 

Copy of this order ae wel 1 ae copy of the OA may 
I ' to respondent no.2 for necessary aqtJon. 

'Member (Judicial 
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